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Hon'ble Shri 3. P. Sharma, NemberiJ}
Hon'ble Shri B.;K. bingh Member(A

Shri Ami Chand
S/e Shri Sheo Lhand

Waterman

PoWele Office . -
Charkhi Dadri Dist. Bhiuwani eees HApplicant
By Advocate$ Shri V. Po Sharma
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3., The Assistant Engineer
Northern Railuay _ ,
Rewari(Haryana). ... Raspondents

By Advocate ¢ Shri Rajesh
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Shri J. P. Shérma,N(J)
The 1earneé éounsel Fof the rBSpondents'stated
that in view of the memo dated 26/27 December, 1989
on the subJect disciplinary and appeal rules _enquiry
against Shri Hm; Chand,  Gang Waterman, the competent
authority has'élready withdrawn the penalty of removal
Frﬁm servicé uﬁich was imposed upon the applicant. The
show cause notice'ués served on the applicant; This

is the only reiie? the applicant has prayed in the 0A,

2, Shri V. P. ‘Sharma appears for the applicant and
Shri Rajesh for the respondents. The learned counsel
for the responAQnts stated that the application has

become infructuous in view of the %bove facfs.
3. The application, therefore, is dismissed as

(3. P, Sharma)
Member (J)

~ o .
infructuoug with no order as to costs.,



